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e . UTTAR PRADESH SARKAR_
S : .VIDHAYI‘ANUBHAG—I

N°: 35/XVII-V-1-—1 (KA)-45-1996i
Dated Lucknow, January 5, 1994

-+ NOTIFICATION

MISCELLANEOUS

o L ThE following President’s Act enacted on January 5, 1996 is published for
general nformationse .. . . ) _ : .

'THE UTTAR PRADkESH ﬁEALTH WORKERS AND HEALTH sup

ERVISORS
‘ « : "(REGULATION OF PAY) ACT, 1996 (;’
T - (PRESIDENT’S AcT NO. 2 oF 1596) !
Enacted by the President in the Forty-sixth Year of the Repubdliz of India]
: ’»i}"}%) '-'ci'-'*‘ DA . o . AN

. ! - e ACT . .

w4 , " to 'regaléze'"t'he Pay of Health Workers and Health Supervisors under the multi-purpoge
; ,ﬂ(quers'Scheme,of the Medigal, Health ang Family Welfare Deparmeny and for mayors
:cg(;\tllfgq':tg'd therewith or incidentql therero. - - Sy .

h :

o INexercise of the power ¢ -aferred b section 3 of the Utt
State Legislature_ (Delegatior} of Porsers) Act, 1995 “the President
t . ¢ ".t_.’gs“' )

ar P'radesh
is pleasc;d

foliows :— .

: e R LS SR : . .

his: Act 1may be called ' the Uttar- Pradesh . Health Worl-rs
Uperviso's (Regulation of Pay) Act, 596 .., WL v

ions 2.and 3 shall bo dee

154, 5,-6 and. | ba

Shott t'ile and
Loew o, commeitemépy
med o have come into force on July 23, N

. ("«, «i&&e,_é;-,';c

s
s

S

e
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itions . 2. In this Act— X
) A ' (@) “Hedlth Worker (male)” means ﬂ";m be deem%d always to have

.meant % person appoing=d as sych on or after July 23, 198] and includes‘_'
a persod working as Basic Health Worker, quse Visitor, Vaccinator
and Tiach¢ ua Health As:stant &n the said date;

. 3 i
(b) ““Health Worzer (femals)” means and bo d cemed always to have
meant a person appoiated as such on or after July 23, 1981 and includes

a person working as Auxiliary Nurse Midwife, and Family Welfare
Worker on the said date;

(c) “Health Supervisor (male)”’ means 2nd be deemed always to have
meant -a person appointed as such on or after July 23, 1981 and
includes a person working as Family Planning Health Assistant, Health

Inspector, Small-Pox Supervisor and Surveillance Inspector on the
said date;

(d) “Health Supervisor (female)” means and be deemed always to
have meant a person appointed as such on or after July 23, 1981 and
includes a parson working as Lady Health Visitor on the said date;

(e) “Multipurpose Workers Scheme” means an integrated scheme
of all Health and Family Welfare Programmes of the Med ical,] Healtp
and Family Welfare Department of the State Government,

Health 3. (1) Thescales of pay admissible to Health Worker (male), Healty
3 and Worker (female), Health Supervisor (male) and Health Supervisor (female),
Super-  ynder the Multipurpose Workers Scheme, shall be as follows —

(?) With effect from July 23, 1981—

(a) Health Worker (male) - - Rs, 400 —10—450—12—474_
and Health Worker (female) E.B,—12_ 570—E.B.—1 5—615
(b) Health Supervisor (male) Rs.470—15—575—E.B.——]15—

and Health Super visor (female) 650— 17 —701—E.B.—17—735
(ii) With effect from January 1, 1986—

(a) Health Worker (male) Rs, 975—-25—-1150——]3.3.—-30—
and Health Worker (female) 16 60 :
(b) Health Super visor (male) Rs. 1350—30—1440—40—

and Health Super visor (female) 1800—E.B.—50—2200

(2) The State Government may from time to time, by notification, revise
or modify the scales of pay specified in sub-section (.

1 of . 4. The follewing orders issued by the State Government shall stand
rescinded from the respective dates of their issue, namely :—

(@) No. 2752/V-12—91-1 Writ (11)-88, dated April 26, 1991;
(6) No. 5388/V-12—91-1 Writ(11)-88, dated October 1, 1991;
() No. 913/V-12—1994-1 Writ(11)-88, dated March 25, 1994,

4 5. The provisions of this Act shall have ?/ﬂ'ect notwithstanding
anything contained in any judgement, decree or order gf any court or in the
orders of the State Government and  the scales of pay specified in section 3
shall be deemed to be and always to have been admissible to Health Worker
(male), Health Worker (female), Health Supervisor (male) and Health Super-
visor (female) as if the provi;ions of this Act were in force at all-material

times.
‘ of 6. (1) Anyamount paid toa p:rson in oxcess of the amount to which he
: _“;‘:“3; is entitled in accordance with the scales of pay specified in section 3 shall be
‘ ay rccoverable from him,

(2) The State Government shall take prompt steps for payment of arrears
of pay and allowances as may be payable inaccordanco with the scales of pay
specified in section 3.
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fany difficulty arises in ivingeffect to the provisions Of this porver o femove
Act 7l;y (:gaioan yof anytl};ing conlaiicd in this Act, the State Govern- djm:urlth; _
mont may, by a notified order, direct that this Act shall have effect
subject to such adaptations whether by way of modxi_icatlon, addition or
- omission as it may deem necessary or expedient for removing the difficulty;

$ made after the expiration of the period of two years from May 1, 1995 3 |
; (3) Every order made under sub-section (1) shall be laid, as Soon as may be,
before both the Houses of the State Legislature and the provisions of sub-

wnder any Uttar Pradesh Act.

8. (I)Tbe Utita‘r Pradesh Health Workers and  Health Supervisors Repeal- and
(Regulation of Pay) (Second) Ordinance, 1995 js hereby repealed, jsavings

) (2) Notwithstanding  such repeal, anything done or ap

, y action taken
. under ‘the Ordinance referred to in sub—section‘(l),‘shall be deemed to have -
¢ been done or taken ;under - this Act as if the provisions of .'this Ordinance -
ofo in force at all material times, - . 7 % s

'SHANKER DAYAL SHARMA

| e
T T L President, .
4 N . w "

K. L. MOHANPURIA,
.'Secretqry of the Government.oflndia.

o
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R . Regxsbds foi the enactmehi T _
. WHEREAS in the y_eéf ‘1965 the Héélxt'h Depal"tmeﬁ‘t'of-the“"state Go v;el'"nﬁe’ntv had a prg-
" gtamme: by;the name of National Malaria Eradication Programme,

{ me: | in which apart from ot her
Ty empl_py(}q_s,there,we_l;e two categories of field staff Called Surveillance Inspe_c_torandMa‘laria

—220, another category. of workes was called House
=140, the work of the Fouse Visitor.was sipervised
ia Inspector. The part of Natiopal Malaria Fradica-
ke onsolidation Phase entered intg .Maintenance Phas
< 1, 1965. On commencement of theMaintenance Phase, some staff
and Malaria Inspectors ‘weré.__fpund surplus ang

vernment vide order dated . July 22, 1965 took a
Integrated 'Malaria and Family Pla nning Programme.” Under
char Basic Health’ Worker

e

(a_fa'::w;ith‘ . ‘l EN

:L'.? ; B

»

.

EAS o'the Hzalth Dapar;}ne‘nt of the State

TN Celagn i a0
.Go vernment.there was . another
as called Family Planning. There Was.'a' Qteg,bfy’i of bmﬁlo'y'ées_ in this

ime whic'i was alled Social Werker, Its mintmum qua lification used t, be gradua-
cla "S-ignceS"?z{ﬁd‘ ar scale of pay * 1s Rs, 12 =220; e T

A

Bt Health 4
S.ngm{ly_jPlanni'




I ‘ I;e.dﬁﬂgn%tlcnﬂf the Soclal WQI‘IGOI'S ‘VQle 08 Jn420 Rlncks “&!S cbanged
g i;rainﬂy gﬂii"ﬁB‘HeanhﬁAsglsta ?ts,. d‘asthe;r s& le% igd: fa'g]

vR obask P glso-
‘ ed at 1@ et i . RS 4 TIOR :
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AND W'm-:nam,new‘;‘msts ‘6f Family: Planmng Heal*'x qu;
. of Rs, 120—229 qu;g:. created by the.State (:},oy'ermem "&;,
‘extra'h: :nds’ of thesMalaria E-raqicatipn Plf&éia;i;xﬁ@"’v(é
created posts who ?pi‘i‘s’s’es’séif" ‘highest " edfcational Giy }
Vappolntees we:e a,{so called Famlly Plannlng Hea Ity Assxgtahts-'

AND WHEBBAS I?x tpe sald ;grgcess twp ga.tegone,s of i Pos
Assxstant came:into: existonce i each of the: 4201’ Blocks‘.__

nt in‘fthe. ‘owe‘r SCdTe ofpay
dated acto

5

AND WHEREAS in this mannsr, there came into exxsten. »

. cateooﬂesfof employzesin the Integrated Ma'larla and FaﬁilfP!aniing'PrbgaMefwhkb was
started With effsct from S“ptemb‘r 1,1965 alongWIth Som “’o‘therJ categofles of empioyeéé PR
(1) BJ.SIC‘ Haaﬁth Worke; in the scale of pay of Ks 80-140 '

" (i) Etstwhi Ie wo*k?r of Malaria Fradlcatlon Programme, Survelllauce InSpcctor
and Malaria Inspector who had been freshly - appolnfed on the newly "creat
- of Farmi ly Planning Hxilth Assistant in the scale ofpay of Rs 120—-220;

o (iii) Ersfwhtle Social Workers who continued toremaln ‘on' the post apd who

- were re- de51gnated as Famlly Plannmd Heaith Ass1stants 1n the scale of pay of
Rs. 160 320;- : : L :

AND WHEREAS after the aforesaid changes the work of Basic Hcalth Workers was being
supervised by the aforesaid both categories of Family Planning ‘Health Assistants, the erst-
“while retrenched employees of National Malariz Eradicaticn Progremme™ appointes op the
newly created posts of Family Plann'ng H2dlth Assistants’ in the scale of pay of Rs 120._.

n%zp as wall as er stwhx le Soctal Workers in the sca Ie of pay o,t‘ Rs 160 -—320‘

ed posts

,:',-:'1',’{

736 AND WHEREAS a5 a rosylt of revision of scales:of: ‘pay: wlth eﬁ‘ect frotn - August: 11972
‘thsiscile of pay of holders of ths post of Family Planning. H“alth Assistanfs jp: the lower
scale of pay of Rs.120-2220 was fixed at Rs.230—380, later: oh'revised to RS .: 230385 with
cffsct from Octobor 1, 1975 and the scale of- pay of holders of (he- post of Family Plannmg
Health “Assistan's ip ths highsriscale of payof Rs; 160-320 ‘was‘fixed at Rs. 300 -—500 The
—scale 'of pa'y of Basic Health Workars was also reviseq and+ ﬁxed at'Rs? 185 ‘265°

Am) WHEREAS thece cam= into bnma twh C'ﬂegorles of inmlly Planmng Health Assxstant
domg thn same work of st pervision byt gcttmo two dlt’crent sca les of pay’ One oettmg the
scale of pa) of Rs. 230-335 anyg the other getting the scale’ of pay of Rs. 300-_500

A\n) WHEREAS out of the seven categories under  integrated pxooramme in workers
category, only the category of Busic H:alth Worksrs was bsing Supcrvised by the aforesaid
F.mily Planning Health Assistant. Ths SiX other Categories lncludmg, the post of supervisery
nature namzly Eamily Planaing Hxalih Assistant of lower grade continucd to remzinas sych
ill '\/[ultl-pulplyse Workers Schems was launched in the year 1981 yige order deicd Jyi

ty 23,
(981 of the State Govarnment.

AND WHEREAS wit]h ~Tect frem July 1, 1979 the scale of pay were egain revised gs
iver blow —
{i) Basic H aypn Worlky /H use Visitor/Avxillary Nurse Midwife frem Rs.
185265 to Rs. 334-550,
(it) Family Planning Hwalty Assistant lower grade from Rs. 230—385 to

o RS.354—350. The holders of this post were given the peisonal ses leof pey of
Rs. 400—615:
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- (iii) Family Plapning Hea lth Assisfant A}‘ligher gr:d.c frqm Rs] 3(30'—'—5(3039 Rs. 470~
vas 73s. ‘ o B S
. j:.AND WHEREAS in the year 1981 Multiryrpcre ‘Workers Séh_(;ne 5$1§dn§'6rcd by the Ceniral
2y Goverrmcnt was v rched wWhereurder Besic He: I E Wey ko s “swellas the Temzining ot her
d catcgorics of workers £ d 1he F: mily Planing He: i Assistznt of 1ke I wer grede weretipte-
Iy grated 2nd were nimed as Health Wor kers, This_ integrateg E'CUp remained differep and
o g separate ficm the other categorics of Femily Plennirg Healigy Assiste nt who were getling
higher scale of pay. The result was that in the former Celcgery pemely health wor kers there
h 3 + were members of two erstwhile categories ps moly Besic Hez 1| W ke Ttana Family Planning |
3 “Health Assistant of Icwer grade and five ol fer calceerics gelling two different scalcs of pay 5
1 namely Rs, 354—550 ana Rs. 400-615. Ip the ot her categery there were Family Plannjng :
;t 5 Health Assistants ot higher grade and certain ot her calegories in the seale of pa‘y of
[ & - Rs.470—735. It was in the context of the above siluation that Writ P@tition..l\;'o. 15904 of
" 1983, Shiv Charan Lal Kushwaha and other versys State of Uttar Pradesh was fileg by the
. category of Basio Health Workers apd other similar two categories namely House
. Visitors and Auxillary Nurse Midwives who who wero 8%ting the seale of pay Rs, 3s4._
‘ »A 550, In the sai d Writ Petitition they contended thgt they have beep integrated with Family
® Planning Health Assistants meaning there by Family Planning pe

alih Assistapt

" grado who were getling scale of pay of Rs. 4G0—615 as Eersonalscale of

. Workér capacity, 1 kerefore, they sheuld Eel the szme scale of pay.

saia Writ Petition did not initially cla'm Any parity with {he Fe
- o-dAssistant of higher glede who were getting the sea o of ra
S -working in supervisory categery;

T AND WHEREAS, gader {he Muhipurpose Worgers Scheme a

the Family Planning Health Assistents bigher grade WEIC supervising the .work of

< integrated -greup of Basic Health Workers ard cthers as wellas Family Planning Hcaith
Ca¥ig Assistants of the lower grede, there canc into beij €S namely :_

PR ) _supervisory.category ;of Heal

S of lower
pay inthe Healtp,
"The Petitioners of the -
mily Planning Healtp
¥ of Rs. 470735 and were

i

nd integration thereupder

.2 ¢nly tyo calegoni

. h Supér_visdls censisting of Famiyy
;w5 . Planning Health Assistents ayd otpers ip the scale bfpay ofRS.470—-735; and
L. () the integrated group of Healty, .+ Workers |

in, the scale. of pay of
the aforesaiq supervisory

4 Rs. (3 bose wo being sy perviseg by
, Teategory; T -

. AND WHEREAS under {he Multipeipose w

: ; _ Workers Scheme, inwhich tpe aforesaid
cgration. was done the follewing four categories were formed ; - -

v consisteq of erstwhile (i) Basic,_H_eaIlh
kers, (i) House Visitors, (iii) Vaccinators, @(v)

_ V) Trackoma Healtp Assistants,
v). Family Planning Healtp, Assistants of the lower. -
A e

."Wor
[

rker (female) whicy _ con_siéfcd of erstwhije’ {y Auxillary
!l) Fam!]y Wellare 'Workers; : ‘
(3) Health Supervisor (male) which consisted of éfoWhiIe:._.

7 (i) Family'pl aning Health Assistants of
o, (i) H_g:ahh Inspgctors, Small-

136, Midwives, (

higher grage;
Pox ‘SUpér visors, 9[11‘\'6!']13 fice Iqspectors;
hich consisted of

+&dy Heaytp yj .
No. 15904 of 1983 wys filed ty only three

£Toup 1os, (1 and (2) of Ieajth Workers (male
1€’ of the constfhjxengtf of 'lgheir'ca;j’cjgoryi na~ely, .Family !
S Of lewer grede was gettig “fcale » » g ‘

, n » iug ‘of pay.of Rs.'400—615 while -
Were getting scale of Fay of Rs, 354 =540 whi :

EREAS the afor‘esaid“"Writ Pitition
MS:Of the afoiesgid i Dlegratcd
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/ ove: petxtmut ,re was no. 1mt1a1 clalm for parlty whlch the Hca;tﬁ suéql;:vis‘brs '“malﬁ .
and,female) namely aforesaid group nos. (3) and (q); o o K
/ o AND. W qurmg,the pendoncy of the afc csaid ert Petltlon Ne. 5904 of 19833
- apother Writ, Peticion No. 47 1 of 1984 was ﬁl°d by some members of one o% the constx-'
tuents of the Health Workers (male) who were erbtWhllC Faxmly Pla r-mng Pealth A.Ss-,_mts
of the lower grade; - ‘ e
| \ND WHEREA., Petmoners of 'tht Petxtxon No.4281 of 1984 urged that they were
equal o' one:of the constituents of Health Supervisor, namely erstwhile Famlly Pla nulng
Healty’ Assistants of the higher grade and another coastituent of Health Supcrwsor
namely Small-Pox Supervisors, Survzillanc: Inspoectors and Health Inspectors and claimed
" parity of pay with the Health Supsrvisor who were at that txme_,gettmg revised scale of
pay ofRs 470 -735 :

AND WHEREAS on April 2, 1985 ths Hon'ble High Court allowed the aforesaid Wnt
Potmon N0.4981 ot' 1984 and 1>>u*d aoamst the State Governmsnt a mandamus to- the
followmg eﬂ'ect — | EEL A S R e

(1) The Patitionors bz ngnthﬂ- status of Health Superyisors; - Co

(iiy The petltloners be given the scaIe of pay of '{s 470-7353

ANDWELERBAS out of the seven constituents of Health Workers only one of thc
Constituents namely Famlly Planning Health Assistants of lower grade had filed the
afol’esald ert Petltxon to claim parity with the Family Planning Health Assistants
of "higher grade who ware one of the given constituents of the category of Health
Supervisors; - L o

" AND WH“REAS the Judgement in the aforesaid Writ Petmon '\Io 4281 of 1984 has
becomc ﬁnal- ’ : : _

of the Health Workers namely Famlly Planmng Health Ass1stants of lowsr grade Was
upgraded to the leval of Family Planning Health Assistants of higher grdde and was put
inthe category of Hzalth Supervisors with effect from July 23, 1981 and was also
given the sca_le of pay of Rs. 470-735;

AND waEREAS from th> citegory of Hzalth Workers which consisted of seven
erstwhile categories including that of Family Planning Halth Assistants of lowar grade,
“only category of Family Planning Health Assistant of lowsr gradz:] was taken out and put
in the category of H:alth S;purvuor The rem1ining categories remained in the category
of;Health Workers;

AND WHEREAS at the time of the decision of Writ Patition No. 4281 of 1984, the Writ
Petition No. 15904 of 1933 was pending and as already stated above, Writ Petition
No, 15904 of 1933 wuis fil:d oaly by thre: constitueats (other thanthe erstwhile Family
Plapning H:alth Assistants of lowsr grade and soms others) of the categories of Health
Wokers to claim parity with taz Fimily Plianing H:alth Assistants of the lowsr grade,
Inother wordsthe holders ofscale of pay of Rs. 354-550 wanted theirsalary to bs
fixed in the scale 6f payof Rs. 400-615;

AND wisREAs afiar thr d2sision of Wit Potition No.42%] of 1934 the petitioners
of Writ Petition No. 159)4 of 1933 iil:1 and application for am:adment of the relief to
the effect that they bs given the scale of pay of Rs. 470-725 to which Family Planning
Health Assistants of the lowsr grads bzcam: entitlzd by victue of the judgment dated

April 2, 1985 in Writ Pstition No. 4281 of18 .
.,lalmed the relief of being designated as Health Supervisor;
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i AND waeegas  the aforestid amead met application was filed only by one calegory
" pamely ‘Basic Hsalth Worksr out of the thros categorias of the petitionars which had
. © 7 filed the Writ Petition; ,
AnD wHereas Writ Petition No. 15904 of 1983 no counter-afidavit was filed sither to
contradict or to cxpiain anything,«nd the Writ Petition No. [ 5934 of 1983 was allowad on
- MaTeh11,1988;
e e AND WHEREAS the operative portion of the judgement in Writ Patition no. 15904 of

. -

1983 is as under :— &
“In the result this pstition succeeds and is allowed. A direction is issued to opposite
- parties to pay the saine salary to petitioners asis bsing pgid to Family Planaing Health
: AssiéiantS. There shall ba no order ag to cqsts,”; .
- AND WHEREAS a review petition wis filed in Writ Patition no, 15904 of 1983 by the
" erstwhile Family Pliaoing Hsailth Assistau‘s of higher grade (now Constituting Health
e Supé%viﬁof) compltiaing *thitths patitions s of Writ Petition No. 15904 of 1983 would
* " now'claimequal status with them and this woyuld prejudice their placement category as
- nweu as status in their ssrvice whish was dismissed with the 0§S§§yation that the
../ High Court had only granted thxm parity of pay and not the status;
<47 L AND WHEREAS on the bisis of the absve mention=d order dated March 11,1988 iq
- Writ Petition No.15904 of 1983, the ipstitionars of that petition filed a Coptempt
- application in the Howble High Cou:t b:ing contempt petition No. 631 of 1988 wherein
:they Claimed payment of salary according to scale of pay of Rs. 470—735;

s e R S

7.« ~AND WHEREAS applicants of tpe aforesaid contempt application have.tried to got
'¢* *not only the mandamus issusd in “Wril Potition No. 15904 of 1983 executed but also
wanted the :scale of pay of Rs. 1350-2200 to which the’ erstwhile Family Plapning
g?‘%'lth-_4§$is‘l:_lpt§zof lower grade had become entitled by virtue of the judgement and

ated April2, 1985 inWrit Petition No. 81 of 19955 o
AND WHEREAS in complianc: of the judgement dated March 11, 1988 in Writ Petition
No0,15904 of 1983.the State Govzrnment vide order No. . 3752/V-1291-1. Writ-(1 1)-8,
dated Api‘ilﬂgi,l??‘l};ggant:d the Scalo of pay of Rs, 400-615 but by mistake.this scale of
pay was maceadmissible with offoct from July 1,.1979. instead of July 23, 1981; o

: AND wnmm\sthe “S‘-;ate Governm:nt in coatindation of the said order.dated. April 26,
9T issued ¥ order * No. 5388/V-12-91-1-Writ(11)-88, dated October 1, 1991 grapting the
cale’s p’dydf Rs-.‘975-.—i 650 to Buasic Hua{th Worketr and Hoyse Visitor apnd the scale of
9 1540 to Auxillicy Nyrss M lwifs Wftb-:ﬂ'gct from January-1, 1986;

HEREAS ynder. the mistak:n impression and uader the fear of coltempt §f
te Governm:nt thought that the scals of p1y of Rs. 470-735, which was fo
Iy to-th: Family Plianine Heal'n Assistants of Jower grade in cc;mpliancc of
enf.and order, dated Apeil 2, 1985 of Writ Petition  No. 42§i of 1984 ‘would
ayable to the petitioners. of Writ P.'ition No. 15904 of 1983. ‘Having so

thoscope of Writ of mandamus in Writ Petition No. 15904 of 1983, issued

m‘t the state Govemmeq't is_s;;cd‘qr.d_ei-?'vno, 913]5;12'1994-1-Writ
= 1924 whareby scale of pay of Rs. 470735 was ofdered fo b
of the pgtitioners of 'Wri‘,vt Peatjtion N‘_."-’f1§!9b'4,'°f ‘1’983 w',ih . Hect

o . . . . L S 1_-..

SVEE u.“ was not I)al;s_cd,zt that time that the Sit_ua.ti_o;ls and,.the :gpnsequ,-
apold mistaken State Governme 3t order would be that the petitic jers Qm{—otr 3r
188208 catego 'y would claim the scals ¢ o, ¢ 1350—2200 - with ofaat
g catego .y would claim ale o™ pay g{,.;vggz,gs:of@ggﬁguh\fﬂect
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| snd.#%AND WHEREAS Y petitioners of Writ Petition No. 15304 of 1983 had - noyer 'been

. Jolig tho Work of Family Flann' g Health Assstams of bigh r grade namely suporyisory
«..,,qu'k.v’.:...;ﬁ:’.-?nl.;._x,,z , (: o . o e SR ,{ " .; ‘ L
i !t 4; AND-WHEREAS on July 23, 1981 the Multiprrpose ‘Workers - Scheme had been intro-

driced. Ox_z the implementation gr 1his sCheme : je:carlier desigation of Family P]anmng

. Health A§s‘i’§§apt_;;: ﬁa,d_.ccmzs_ed to exist. Some ot them had become constituents of the _

- category of Health Workers. The other had beccme the co’nst’ituents_ of category of
.. Health Supervisors. In the context of cquation, which was pleaded for equal pay, the

" “intention could only be for getting same salary which the ca tegory of ‘Health Workers was

* getting. ' The u'se’of the eéxpression Fomily Planning Health ‘Assistants in the High Court

order, meant, or could mean, only that category which was a part of the category of Health

Workers. - Otherwise, from the very beginning the relief would have been in _respect of the

category of Family - Planning Health Assistants of - higher grede which formed part of the

- category of Health Supervisors. Therefore, in this context expression ‘Family Planning
Health Assistant’ can mean only those who were given scale of pay of’ Rs. 400—615; .

" AND WHEREASout of the various erstwhile éategories which constituted Health

Workers ynder the Mu_ltipurpcsc Workers Scheme, the category of crstwhile Family Plapn-

ing Health Assistams, has been removed ang integrated! with ke ‘Health Supervisor but
the remaining categories remained where they, were;. _ g : -

AND WHEREAS to implem.cnt mandamus issued by the Hén'blé High Coﬁr't in the
Judgment dated March 11, 1988 in Writ Petition No. 15904 of 1983 and to rationalise
the scale of pay it is necessary and ¢xredient fo rescind the order Nos. 2752/V-12-91-1
Writ (1'1)-§8, dated April 26, 1991, No. 5388/ V-~12-91-1-Writ (1 1)-88, dated October 1,
11991 and No.913/V-12-1994-1-Writ (11)-88, datcd March 25, 1934,

- ' In view of the above, tho Uttar Pradesh Health Workers and Health Supervisors
(Regulation of Pay) Ordinance, 1595 (U.P, Ordinance No. 23 of 1995) was pi'omulgéted by
the Governor on May 1, 1995 to implement the writ of mandsmus issued by High Court
in Writ Petition No. 15904 of 1983 and to rationalise the scales of pay and to rescind
‘Government Order Nos. 2752/V-12-91-1-Writ (11)-88, dated April 26, 1991, No. 5388/
V-12-91-1-Writ (11)-88, dated October 1, 1991 and no. 913/V-12-1994-1 Writ (11)-g8,

. dated March 25, 1994 and to Tecover the excess amount paidin view of the said orders
and to take action for immediate payment of pay and- allcwances which have become
',payhble. In order to replace the provisions of the said Osdinance the Uttar Pradesh
Health Workers and Health Supervisors (Regulation of Pay) Bill, 1995 was introduced in
the Uttar Pradesh Legislative: Asscmtly cn August 17, 1695 'which was passed by thar,
House on August 21, 1995 but the Bill cculd pot be passed by the Uttar Pradesh
Legislative Council. Since the provisions of the seid Crdipe pee would pot have remained
operative after August 25, 1955. The Utyar Predesh Health Workers and Health
Supervisors (Regulation of Pay) (Second) Ordinance, }1595 (U. P. Ordinance No. 35 of
1995) was promulgated by the Governor c¢n August 25,1995, ‘

The President issued a proclomation on the 181} Cctober, 1595 under article 356 of
the Constitution in relation 10 the Siatc of Uttar Precesk.decleripe, inrer alia, that the
powers of Legislature of the State spall be exercised by or urnder the authority of
Parliament. Parliament pas, under atiicle 357 (1) (a) of the Constitution, now conferred
on the President, the powers of the Legistature of tbe Stale of {Ultar Pradesh to make
Laws vide the Uttar Pradesh State Legislature (Delegation of Powers) Act, 1995 (2 of
1996).

Since the said Ordinance could ror be replaced bv oa Pil! apd the Ordinsnce is 8
expiting on the 7th January, 1996. It was cecided 1hat 1 sa'd Ordirance shall de §
replaced bya President’s Act.
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